Contral Administrative Tribunal
principal Bench, New Delhi.

. A.Ne, 2544/94

Neu Delhi this the A4/ day ef Nevember, 1995,
Hen*ble Sh, B, K., Singh, Member (A)

sh, Jagdish Chander,

A.C,1,0.,-1I(G)Retired,

H, Ne, 27=-A, Shyam Nagar, , ’
nali Ne,2.,TRans Yamuna, ~
Delhi=110051, ' Applicaent

(threugh Sh, Heri Lal, advecats)

versus

1. Unien of lndia,
through its Secrstary,
Ministry of Heme Affairs,
Nerth Bleck, New Delhi,

2, The Directer of Intelligence Bursau,
Gevt, ef India, I.a.,
Ministry ef Home Affairs,
Nerth Bleck, Neuw Delhi,

3, The C.C.A, Pay & Acecsunts Office, , ,
1,8, Ministry of Homs Affair s, : (e
A.C,C,R, Building, Neu Delhi, Raspendents

(threugh Sh, K, C, Mittal, advecats)

\

0ORDER ‘ 3k
dsliverasd tay"i?.'n"E"i'.o""""sn”, B, K, Singh, ”““’5’?“(")@,

This 0. A, Ne, 2548/94 has besn fkled against
Order Ne,7/GPF Cell/94(6)-2068 dated 21,9, 1954,

The sdmitted facts are that the applicant mas

employed with Delhi Pelice under the Delhi Administratier
and he came an deput atien te :Rupﬁnéuntﬁa& iéiﬂcak
1979, He remained en deputatien till .”Jnnuarf; 1988
When he was abserbed in the lntnlligcm:é Bur sau -

(Ministry ef ~Home  Affairs) till Décamber, 1987,

deductisns teward  Gensr al ﬂPraviéaﬂt Fund, ?Oﬂ'%i?gf@f :




)
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eentributien, leave centributien etc. wers being made

by Intelligence Bureay and remitted to Delhi Administratien

which was the parent cadre of the applieant‘

After ‘ abserptien in January, 1988, he retired en
30.09,1991, Thus he put in a little sver 3% years service

as a regular empleyes of the Intelligence Bureau, He uas

allgttnd a new G, P, F, number en hié abs-rptien b§ tht’
Intdllignnco Bureau., He had a different number with pay
& Acceunts Officer, GPFﬁﬂgﬁié Adminigtratian. Ail the
retiral benefits have been cleared and the antire ameunt
duclt- him of the G,P,F, aacumulati-na were alse paid
caleculating the simple interest at the rate ef 12% Thi
chegque was handed ever in the court itself but the
applicant had been refusing te accept the same,claiming
18% iatoraat eh the delayed payments, The chegues which
were preduced en 30,8, 1995 has the felleving aumburs4§mé

the ameunts indicated thersint

1, Ne, 458379 dt, 17,6,95 fer Ra.?S,ﬂZ?[.
2, Ne, 458380 dt, 17,8,95 fer Rs, 14,691/~
3. Ne, 449569 dt, 25,6,95 f.t Rs, 6,505/-

The chequas were handed ever te the applicant in the eaert
and his aaknoul.dgumnnt -btainad and placed en racerd, Tht"‘
Tribunal had granted him lib.rty te appreach the Tribaaal

if thers uas any further grievancs about the amaunts,éiabaf@iﬁ'“7‘

and T eceived by him threugh the aferesaid chegue®.
The prayer new is te grant 18% cempeunded rate ef iatiqr;st"s

sn the delayed payment of G.P.F,

Heard the learned counssl fer the partiss and

parused the recerd of the case,

A perusal of the roelrﬁ'shows that the iypliéﬁﬂt

has impleaded the felleuing as partifs te this 0,A. 8-

(1) Unien of India, A

h

L
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through its Secretary,
Ministry of Heme Affairs,
Nerth Bleck, New pelhi.
(ii)The Dirscter eof Intelligence Bureau, .

Cevt, of India, I.8.,
Ministry of Hems Affairs,
Nerth Bleck, ‘
New DPlhi, and

(iii)The C,C.R, Pay & Acosunts Office,
1.8,, Ministry ef Heme AfFair s,
A, C, C.R,Building, New D®1lhi,

It is an admitted fact that the apﬁli:sﬂt‘sarﬁ§a 
InttlligencoVBurs;u enly for a peried ef 3% yesars aaé 
ths majer part ef his ser vice was spent with nglﬁi
Administratien and the ameunts ef G.P.F, accumulatiens
with Delhi Administratien relates to the puriaé~fr§m'i7f |
entry inte service to the date of absargtien‘tili_3aa;gﬁsgfu
Delhi Administratien is the nacassary garty in this G@&é'
but there is a nen- jeinder of a necessary party in thﬁg

0. A.

The lsarned counsel fer the rnspyndents haa~l‘
categerically stated that tho’rnquast af‘ths aablicﬁﬁtr
vas ferwardad te ﬁha‘D.E.A.. Pay & Acceunts Office, -
G.P.F. Cell, Delhi Administration en 30.1.1950 feor
transfork ef G.P.F, balancs to P&AL, 13(&3&), with s
a cepy te him, He was aisa reminded en 30.5.20 and
21.11.90 te expedite the transfer of balance uith a
copy marked te the appliéant.‘ The Pay & Accounts k
foicn,‘I.B.(ﬁﬁA), Neu D.lhi alse reminded P&AG,4
GPF Cell, Delhi Administratien en 29.1.92 uith a
gcepy Lo the applicant fellewad by & rnmiﬁd-r en
23,4,1992, The P& AQ, 1.8, (MHA), Neu Delhi was
addr essed en g9.6.92. The P&AD, GPF Cell, Bllhi
Administratien was reminded by Pay & ﬁcmaunts 8Ffi¢§;,

2
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1.8.(MHA) en 22,7,1992 and by 1.8, Hgrs, en 307,92
for expediting the transfer, Reminders were alsﬁ

sent on 29,10,92, 13.11.92, 22,12.92, 30.,9.83 and

14, 10,93 and cepies of these reminders wers also
marked te the applicant fer informatien abeut the
offerts made by the respendents and alss hinting

that the applicant sheuld alse éwrguﬁ the mat ter with
Delhi Administratien under whem he wverked practically
for ths entire service peried . minus 3% years yhigh
he rendersd with Raspondent Ne,.2 i,e, 1,8, Uith

2all the efferts made by the raspenduﬁt Ne,2, a chegue
Ne.43516 dated 5,10.93 for Rs, 18346/- was raceived in
the office of P&AD, 1.8, (MA), New Delhi, The respondents
also have denisd that subscriptiens were recovsred '
frem the pay of the applicant upte August, 1991, They
have stated in the ceunter-affidavit that ﬁubscriptiamﬁ
@ Rs, 800/~ frem March, 1991 te July, 1991 (paid menthly}
only uere recovered, It has been further statnﬁ in the
counter- affidavit that the legal netice dated 30.5.94
was recelved B§ Pay & Accounts Office, 1.8,(ﬁxa), Neu
Delhi fer expediting G,P.F. final payment, UWitheout
waiting any further, the P&AD, IB(MHA), New Delhi
issusd an autherity fer Rs, 15,027/~ en 16,6.94 after
aceounting feor 5 credits @ Rs,800/- p.m, frem Mar ch ’
te July, 1991 and Rs, 18,426/- transferred by aalhi
Administratien and retaining Rs, 7000/- to aveid ever
payment, vAFtar this, the P&Aa0, I,8,(MHA) New Delhi
oursued the matter vigersusly with P&AD, G,P,F, Cell,
Delhi Administratien, Delhi by‘sandihg rspaatad~r.miﬁﬁ§£gi.é
fellewed by personal visit to cellect the riauiﬁaé .

\ transfer ef | .
details for purposes of expediting/the G,P.F, accumulatiens

te P&Al, I.8.{MHA) Neu Delhi, It is alse admilted

that the applicant was raauast.ﬁ,ﬁa callect the chegus

e



on 27,6.94 vide Annesxure-RI and reminded en

19.9.94 and 1,11,94 vide Annexures-RIV and RY

anclosed with thea cauntsr-affidauit. Inspite

ef the hest sfferts made by P&AC, I8, the intarnst
en the G,P.F, accumulatlens dus te tha applicgant
with G,P,F, Cell, Delhi Administratisn was transfurzaéxz
gnly en 9,12,94, 0On raceipt of this, the tetal

G, P.F, accumulatiens with 1.8, uwere ruviausd‘anawmﬁﬁg.
and residugl balance ef Rs, 14,691/« was sanctisned |
fer payment on 19,1,1995, The cheaus for Rs, 14,691/~

was drawn at I,B8, Hors, and the applicant was duly

infermed te collect the tue chezues (Rs, 15,027/~

and Rs, 14,691/~) vide Annexures-R VI and‘ﬁ-vfl
enclosed with the counter-affidavit, The message

Wwas saht by EBashier,I1,B8, Hqrs,, BR,K, Puram, A

perusal of these annexures RVl and ReVII will

indicate that he uas asked teo collect the chenque
persanally er send pre-receiptsd bills in erder ta

enable the chegques to be sent by regisﬁarsd‘past" 

It is admitted that there was ne raspen#a from

the applicant te these cemmunicatiens,
After hegring the rival cententiens of the
parties and geing through the recerd ef the éasaff

it is clear that delay, if any, was en the part ef

Pelhi Administratien which was a necessary party

but was not impleaded as such, There has besn

ne lapse en the part of P&A0 eof the 1,8, The :
than 3% years seryics

appliCant rendered a littls mer e/ uit h Rcap-nécnﬁ 8,2,

and the various annexuras enclessd uith the @@uniﬁrf

affidavit weuld go te shew that they gwraaséfthsrg

matt er vigerously with P&AO, GPF Eull,\ﬁilhil~

Administratisn whe is responsible far the éaﬁﬂY
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if any,

I de net find any nagligence, eallausﬁos$ cé
the part ef respendents Ne,1,2 & 3 and, thurnfcra, ﬂa:
directien can be issued te them, They hgve caléulatsﬁ
and paid 12% simple interest, The applicant himsil? |
has ramained tetally iaﬁi??orant and de=zs net seem te
have supplemsnted the efferts madse by respendents Ne, 1,
2 and 3 uhe have bsen uriting te P&AD, GPF Cell, Delhi
Administratien repeatedly, It is only with theirp -frkrts _;
that Deputy Centreller ef Acceunts, GPF Cell, Dslhi .
ﬁdmiéiatratinn was aroused frem his slumber and sent
the interest amsunt due on 9,12,94, This is the date
erucial fer judging whether there was any inﬁsntianal |
delay, caileusnoss and culpayble nejligence en the part
of the respendents Ne,1, 2 & 3 in ralegsing G.P,F,
with 12% simple interest, The reply is a firm ‘net,
This applicatisn suffers frem nene jeinder eF a Necessary
party i,s, D,C,A,, G,P,F, Cell, Delhi ﬁdmznxctraﬁion
whe is mainly respensible fer ths delay, if any, 'Thgrn
has been ne intentienal lapse en the part ef the
respendents Ne,1,2 & 3 uhe have besn impleaded as partiss
in this 0,A, and accerdingly the 0O,A, fails and is

dismissed but witheut any erder as te cssts.

/4«

( wsm
Membar{A)
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